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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, DELHI

OA No. 266/2022

IN THE MATTER OF:
Narayan Das & Anr.
.............. Applicant
VERSUS
State of H.P. & Ors.
e e Respondent

REPLY ON BEHALF OF RESPONDENT
NO. 5 ie HP STATE POLLUTION
CONTROL BOARD.

MAY IT PLEASE YOUR LORDSHIPS

1-2 In reply to paras 1-2 of the complaint (registered as OA no.
266/2022), it is submttted that the land in question comprises

in Khasra No. 308/1 at Mauja up-Mohal Banuti, P.O. Rodi,

Teshil Shimla (Rural), District- Shimla, HP and the status of

~ the land is Charagah. As per revenue record, the land is in the
ownership of Government of HP and the same 1s recorded as
‘Kabza Swayam Tabe Hakuk Bartan Bartandaran Mutabik
Naksha Bartan’ measuring 33.56 Biswa. As such contents of

the paras relate to Forest Department.

3 That the contents of para-3 regarding celebration of ‘Van

TTE S Tt TMahotsav’ and plantation on the said land pertain to Forest

Department and need no reply of the State Board.

ATH CO@N#SSiONER ;
4-5 That the contents of paras 4 5 relate to the issue of change of

land use by Panchayat representatives which pertains to and

m calls for the reply of Forest Department and do not pertain to

W
anuc‘)\mmnml Engineer, 1
HISI’QB Reglonal Office,

St
1> Floor, 4 arivesh,

VPhase II1, New bmm]a 9
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the State Board. In this regard, it is submitted that on the
direction of this Hon’ble Tribunal, joint inspection of the said
land conducted on 19.05.2022 and as per the report of the
Committee, no such indicators of felled tree logs/timber were
found on the spot hence, alleged illicit felling of trees for the
development of ground was not proved. However, it was
reported that leveling of land has been done by using JCB and
{t is presumed that certain bushes have been removed from the

site. (Copy of report is annexed as Annexure R-5/1).

6. That the c;)ntents of para-6 relate to alleged removal and re-
installation of pipe line by I & PH department on the outer side-
of the ground, which do not pertain to the State Board.

i That the contents of para-7 relate to HPSEBL and do not
pertain to the State Board.

8. That the contents of para 8 relate to alleged holding of
‘ ‘employment-fest’ on the said spot which do not pertain to and

need no reply from the State Board.

9-10 That the contents of para 9-10 relate to the alleged issues of
leveling of ground and cutting of trees. In this regard, as
already stated supra, during joint inspection of the site in
question conducted on 19.05.2022, no such indicators 1.e.
stumps of felled tree log/timber were found on spot hence,

illicit felling of trees for the development of ground could not

AT "o+
ES B e detected as per report of the Committee. However, leveling
OATH A e of land has been done by using JCB and it is presumed that
" CoMMisSIONER

Certain bushes have been removed from the site.

11-12 That the contents of para 11-12 relate to organizing a sports
(\'\ i meet and use of JCB, thereby causing damage to the

Env ixul;\\\)&;‘hm Enginececr,
HPSPCB, Regional Office,
1* Floor, 1im Parivesh,

Phase --11{, New Shimlia-9
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14,

15.

ATTESTED
&

3

Ayurvedic Health Center, Banuti, which do not pertain to the
State Board.

That the contents of para 13 relate to alleged damage to trees
on the land of HPSEBL and up gradation of transformer which
pertain to HPSEBL and as per applicant’s own averments, he

has no objection to it.

That the contents of para 14, regarding use of said ground for
different activities by local residents do not pertain to the State
Board. However, in reference to the issue of felling of trees, as
already stated supra, no indications of felling of trees were

found on the spot at the time of inspection by the Committee.

That the contents of para 15 relate to the existence of trees at
the perrphery of the said ground. It is relevant to mention here
that in pursuance to the directions passed by this Hon’ble
Tribunal, the State Board had requested  the District
Magistrate, Shimla and Forest Department, GoHP, Shimla
vide correspondences dated 23.07.2022 & 02.02.2023, to
ensure that there is no cutting of trees or removal of any other
vegetation from the land in question and maintain the status
quo thereon. (Copies of correspondences are annexed as
Annexure R-5/2, collectively). Consequently, directions were
issued by the Deputy Commissioner, Shimla to the concerned
Sub-Divisional Magistrate, Shimia (Rural) to ensure that no

further change in the topography/landscape of the Khasra No.

‘308/1 is made and there is no cuttmg of trees or removal of -

AT COMMIBSIONFERANY other vegetatron from the same vide letters dated

~

W

18.08. 2022 and 06.02.2023. (Coples of letters are annexed as
Annexure R-5/3, collectlvely)

Environmeéntal Engineer,
HI’SPCB Regonal Office,

]) i l\;O
Ijllcle = IA_t .L\

@ Parivesh,
ew S} nm}a 9
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16-17 That the “‘ncontents of para 16-17 are wrong hence denied. It is
pertinent to mention here thaf as per the latest _inspection of the.
said land carried out on 04.02.2023, there is no further change
in the topography of the said land hénce status quo has been |
maintained. (Copy of inspection repoft a/w photograph 1is
annexed as Annexure R-5/4) Moreover, as already stated
supra, directions in this regard have already been issued.by the
Deputy Commissioner, Shimla to the Sub-Divisional

Magistrate, Shimla (Rural).

18. That the contents of para-18 are a matter of record hence, need

no reply from the State Board.
Prayer:-

' In view of submissions made above, it 1s
hqmbly' submitted that -I-,in the lighf of -the facts and
ci}cumstances stated herein above, the instant OA may kindly
be disposed of qua the respondent Board. Any other order

~ deemed fit by this Hon’ble Tribunal may kindly be passed in.

e

public interest.

. A
' : Respondent No. 5
Dated: A/ L{ =2 Environmental Engineer,
Place:Shimla " HPSPCB, Regional Office,
: 1% Floor, {irn Parivesh,

. Phase - [[I, New Shimla-9

ATYESTED
OATH COM?Q#‘,R;\‘;.&, £
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BEN CH, DELHI

OA No. 266/2022
IN THE MATTER OF:
Narayan Das & Anr.
.............. Applicant
VERSUS
State of H.P. & Ors.
S s o Respondent
AFFIDAVIT

I, Lalit Kumar, son of late Sh. Surender
Kumar, aged 34 vyears, presently, working as
Environmental Engineer, H.P. State Pollution Control

‘Board, Him Parivesh, Phase-III, BCS, New Shimla,

X Himachal Pradesh, do hereby solemnly declare and
OO |
,{:\;\\e affirm on oath as under: -

\ée(\ 1. That I am competent to file the accompanying reply to
the OA which has been drafted at my instance and under
my instructions.

2. That the contents paras 1-18 of reply are true and correct

TTE QS £ to the best of my- k'nowledge, derive.:d from (.)fﬁcial
record, no part of it is false and nothing material has

i CON Jgg@té: HONER been concealed therefrom.

) 3. Ifurther affirm that the contents of this affidavit of mine
are true and cbrrect to my knowledge and belief, no part
of it is false and nothing material has been concealed
therefrom. .

Verified at Shimla on t! i " day of April, 2023.
wmw&mmﬁ?ﬁw e .

Environmental Engineer,
: ana Corrections! IPSPCB, Reglonal Office,

E1
by me. I F1oor, tiim r_‘.l\/e;;h’

e 1 Nave

» Phase - I1I, New Shimla-9

!



7 Tl‘ ibunal In 0A No, 266 of 2022 T’itl,edr_a

o Backgrounfq Note:- Hon
- No. 266 of 2022 titled a¢

Out On 19.052022 in |
6042022 Passed By Hon'ble National Green

b 6 $ “Narayan Das & Anr. V/S State Of
Himachal Pradesh & Others”, S P s

«Land at Khasra No. 308/1 by cutting about

‘District Shimla passed the following orders. ‘ _ A
kel In w‘ew_ of the serious allegations made in the present letter pétition,'ft

would be appropriate to have a factual and action taken report ffém a joint Committee

.comprising of._S‘tate PCB, Dii’/is‘ional Forest Officer and Deputy Commissioner, Shimla. The

% S tate PCB will be the Nodal agency for coordination and compliance. The Joint Committee

‘may meet within four_weeks, undertake site visits, look into the grievances of the
~ applicants and take requisite action by following due process of law...... "

In compliancé tothe orders passed by Hon'ble National Green Tribunal on 26.04.2022,

site inspection was carried out by the joint committee comprising of Deputy
Commissioner, Shimla, Divisional Forest Officer, Shimla and Regional Officer, HPSPCB

Shimla on 19';0‘5'.20»22. Sh. Narayan Dass, the complainant was also present at site. The

* point wise factual report isas under:-

e The s»it'e'in,qhestion,i.e. Khasra No. 308/1 falls in Mauja Up-Mohal Bandti, PO

" Rodi, Tehsil Shimla (Rural), Distt. Shimla (HP) and the status of land is Charagah.
As f)e;r :reVénué réco,rd.;, the owner of the land is Government of Himachal Pradesh
and thevpos'séssion;of land is récorc_l.ed as ‘Kaqu‘ Swayavam Tabe Hakuk Bartan
Bartqnda'r'an'v Mi(tabik Naksha Baftan’ measuring 33.56 biswa, :

.. m .f{:he.va]‘legea_“- plé}. ground, ’no'.sm':h indicators e.g. stumpsb'of‘ the felléd tree
lbgs/timber Wére fonnd ()n épot:_Whi‘éh proves that illicit felvl_in‘g of treéé have -
taken place for the development of ground;HoWe_ver,' the levelling of the landkh’as :

% been done using JCB and itis presumed that certain bushes have been removed

fromthesite. © il TE LR i ey

« The HPSEBL is In ocipation of the Khasra No. 308 Maujaiup-Mqlsal".Banuti, -

.'Iu'_eh‘si! and Qistr_ict_sfh_imlfa adjaé.entfo gi}ound._‘Thve H PSEBL dur{ng‘the year2017-. . 5

~ then CCF Shimla Forest Circle vide letter no. C-28-B-1265 Shimla -11027 dated

  0.'2‘.-01;2.018';;:é.n'vevyed» _th.e apprdval' for the felkling” of 26 trees ‘of vérjous

o 18 had applied for | elling of trees for the installation of 33 KV sub station and the



’ ;:spéci,es/classesf'sbesides‘-6»"no;__s§p'lings for the i J
- oftheHPSEBL, - F

e Théi said la’ﬁ‘_d; forms past -gf the allotable ppolj’c_if-réve:;ue :dep;értment;:é_s"Certéiﬁ_»' '

land has been found allotted vide which residential houses have been und

: 'c'o-nstrtictéd.

* No Gb_immnwnt Forest Jand exists in ang around the said Khasra_ No.

5 148 pertinent to mention here théi when Sh. Narayan Dass, the 'complaf:nant was

asked about his grievance, he apprised that he has not made any complaint to any =
‘authority regarding cutting of trees and it is totally b’asel’ess.(The-statement\of Sh.
Narayan Dass was recorded and is attached as Annexure-1. .

qk . ‘,Q"r—*; : |

Lalit Kufnar Krishan Kumar - Adityd Negi (1AS)

Environmen‘tal_ Engineer, Divisional Forest Officer, Deputy Commission Br;
HPSPCB, Shimla ~ Shimla (Rural) ' ~ Shimla
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e U PUD-EVVU/10/4UZ4-L EGAL SECTION STAT
5- ;‘: 20)22/LEGAL SECTION E POLLUTION' CONTROL BOARD (Computer No. 86
e B 3L/ mp . : so i ’ .

i e ANNEXURE R- /&@a‘“a

e

HP State Pollution Control Board
: Below BCS, Phase-Il1, New Shimla ;

~No. PCB-OA No. 266/2022-- _é 2 o_é -2 : Dated: 7 3»0%25};
' -1, District ,Mmysﬂ&&i
District Shimla H. P :

2, The Principal Chief Conservator of Forest
‘Department of F arest, Talland
Shlrnla H.P,

- Subjett: Reg. Order dated 20.07.2022 in O.A. No.
266/2022, titled as Narayan Das & ors. Vs. State of H. P
e passed hy Hon’ble NGT. -5 el
Ty ' L
. Please find enclosed herewith, copy of Hon’ble NGT s order -
dated 20 07.2022 passed in afore- cited matter ' i :

eI 5 Before proceedmg further, we consider it approprmte ‘
to seek response from the Principal ‘Secretaries, Departments of Revenue,
Forests and Panchaya Raj, Government of Himachal Pradesh with reference ‘
to thabe a'spects and allega::zons made in the application. :

-

i : Accordmgly, notices alongwith copies of: the applzcatzon :
and Report be issued and got served on Principal Secretdries, Departments
of Revenue, Forests and Panchaytz Raj, Govemmem of Himachal Pradesh by
email ‘requiring them to file replies/response to the. aspects referred to-
above and the allegations made in the application within two months.by e-
mail at judicial-ngt@gov.in preferably in the form of searc,hable PDF/O(,R ;
Quppor* PDF and rsof in the form of Image PDF. o o ;

: 7. In the meanwhile, State PCB and Dlstrzct Magzstrate
- Shimla are directed to ensure that no further - change in - the
topogruphy/landscape of the Khasra number in queéstion is made and there is
no culling of trees or removal of any other vegetation from Lhe sa'ne i
Lzst for further consideration on 1 3’ 10.2022..... e

: ‘ In this connection, as dlreued uy the Hon' ble NGT vou are
requested to  ensure .that there-. is - no further change in the
topography/iandscape of the said land and there is no cutting of trees or
removal of any vegetation from the same. As such, field staff of Revenue and
Forest Deptt. may be deploved on the spot to ensure status quo fmhng whie h
all responsibility shall be of )om departments, . ; £

{En(‘i As db()V(‘}

'Sigﬁed'by_Apobn/.. Davgén o
-Date: 23-07-2022 13:25:40
(Apoorv

R ; 1. : ;
Génerated from eOffice by YASH PAL, ALO-(HPSPCB)-(YP), ASSISTANT LAW OFFIGER, STATE POLLUTION CONTROL BOARD on 03/04/2023 09:30 AM

e - .



No. PCB-E007/18/2022-LEGAL SECTlON STATE POLLUTION CONTRUL B e e
9571/2022/LEGAL SECTION i S : -

-lo-
/14725012022 G
_Devgan, TAS)
 Member Secretary Rt - }0\ =
HPSPCB, Shimla ;
Copy forwarded to:- » v
. ‘ 1. The Prindpai Secretavy, l'gcpnn'mixm'oi' Forest, ('.1'311‘.1’ &Shimiaa 1P for

information and necessary action please.
2..The Principal Secretary, Department of Revepue, GoHP
- Shimla-2 H.P. for information and necessary action. = '
3. The Principal- Secretavy, Panchaysii Raj - Depil., GoltP
Shlmla~2 H.P. for 1'1fc~rmatmn and necessar y action.” -
4: The Reglonal O‘ixce HPSPCHB, Shimia, District Shimia M.
continuation to this office endorsement No. HP3PCB (DL-318)/0A
~ No.. 266/2022/-1711-13 dated 04.05.2022, you are requesied to
- ensure follow-up/compliance of department/agencies concerned in
- Khasra No. 308/1 at Banuti P.O. Roch 1"15 t. Shimla H.P.

I P In

'-Sd-: < 0N | 'V £ * : » t ‘r

(Apeorv Devgan, IAS) -
 Member Secretary s e

_ HPSPCE, Shimla

2,
Generated from eOffice by YASH PAL, ALO-(HPSPCB)-(YP), ASSISTANT LAW OFFICER, STATE POLLUTIGN CONTROL BOARD on 03/04/2023 09:39 AM



- 1179349/2023

: P$%~EOO?/18/2022~LEGAL'SECTJON-STATE POLLUTION CONTROL BOARD

‘topogmphy/i‘andscapé of the Khasra number in question is made and
there is no cutting of trees or removal of any o;};er' vegetation from the

are requested to file reply/response and ensure that there is no further .|

=1-

HP State Pollution Control Board,

| Below BCS, Phase-111, New Shimlq ke e e

No. HPSPCB(DL-318),04 No. 2662022124197 g+
g o (UGS b Sas

1 PRy District Magistrate
- Distriet, Shimla, HP,

2. Principal Chief Conservator of Forest
Depatt. Of Forest, Talland i : A
District Shimla H.p. s T e

Subject‘-:- Compliance of order dated 20-01-2023 passed by ti;e
Sronble NGT in OA No. 266/3023 tilens Narayan Dass & Anr Vie
State of HP &ors, ',:* 7 0 s 28

Sir,

e 4. Reply/response on behalf of respondents no, i
to 6 be filed within two months by e-majl at judicfa#ngt@gavjn%* 1
preferably in the form of searchable PDF/OCR,Support PDF and not m
the form of Image PDF," . ' S - : o

3. List for further consideration on (¢ 04,2023 |
B the meanwhile, State PC'B and District Magistrate,
Shimla are directed to ensure that no further change in the

same..” . - : : : .

In this ébriﬁection, as directed by the Hon’ble NGT, you =

change in topography/iandscape of the refered Khasra number and:

~ there is no cutting of trees or remaoval of any other vegetation thereon. =

Encl: As above) .= ' o Signqu_ﬁyApoont,Davgaﬁ“
< _ . Date: 02022023 15:39:33

- (Apoory Devgan, 1as) =
 Member Secretary, |
 HPSPCB-Shimia =




tvesh, -
ew Shimla9




ANNEXURE R- 5/3 (c@ny)

-1% -
HP STATE POLLUTION CONTROL BOARD 76:;
REGIONAL OFFICE, “HIM PARIVESH" Y
PHASE - I1I, NEW SHIMLA - 171009 S HEN
e Phane No. - 0177-2673274

No. PCB/ROS/ Court Case (0A No. 266/22)/20224 %) o 2 Dated- 18 /.& / 252

To,
The Sub-Divisional Magistrate,

Sub-Division- Shimla (Rural),
Shimla (HP).

Subject: - Hon'ble National Green Tribunal order dated 20.07.2022 passed in OA
No. 266/2022 titled Narayan Dass &.Anr v/s State of HP & Ors. -
regarding.

This is in reference to order passed by Hon’ble NGT on 20.07.2022 in OA No.

266/2022 titled Narayan Dass & Anr v/s State of HP & Ors. wherein direction have been

issued to ensure that, no further change in the topography/landscape of the Khasra

number in question is made and there is no cutting of trees or removal of any other

vegetation from the same.
In this context, you are hereby directed to comply with the order of Hon’ble

National Green Tribunal in letter & spirit.
Enclosed: - Hon’ble NGT order dated 20.07.2022

e
Aditya , IAS
Deputy Commissioner, Shimla

Copy forwarded to the following with the direction to ensure compliance of the order
dated 20.07.2022 passed by Hon’ble NGT, in letter & spirit: -

1) The Divisional Forest Officer, HP Forest Department, Division Shimla
(Rural), Mist Chamber, Distt. Shimla (HP).
2)  The Block Development Officer, Block Totu, Distt. Shimla (HP).

Adityd|Negi, IAS
Deputy Commissione , Shimla

JLJ/
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HP STATE POLLUTION CONTROL BOARD C72 @

e REGIONAL OFFICE, "HIM PARIVESH"

S PHASE - 11, NEW SHIMLA - 171009 ———

R & www.hppcb.nic.in Phone No. - 0177-2673274
No. PCB/ROS/ Court Case (OA No. 266/22)/2023- 2139\, Dated-6G-03. ')‘03’3
To.

The Sub-Divisional Magistrate,
Sub-Division- Shimla (Rural),
Shimla (HP). ’

‘ Subject: - Hon’ble National Green Tribunal order dated 20.01.2023 passed in OA
No. 266/2022 titled Narayan Dass & Anr v/s State of HP & Ors. -
regarding. .

This is in reference to order passed by Hon’ble NGT on 20.01.2023 in OA No.
266/2022 titled Narayan Dass & Anr v/s State of HP & Ors. wherein direction have been
~ issued to ensure that, no further change in the topography/landscape of the Khasra

number in question is made and there is no cutting of trees or removal of any other

vegetation from the same.
In this context, you are hereby directed to comply with the order of Hon’ble

National Green Tribunal in letter & spmt

Enclosed: - Hon'ble NGT order dated 20.01. 2023

3 Aditya Re f(IAS
@\ .. Deputy Commissioner;Shimla
/

Copy forwarded to the following with the dlrectlon to ensure compliance of the order
dated 20.01.2023 pdssed by Hon’ble NGT, in letter & spirit: -
1) The Dmsxonal Forest Officer, HP Forest Department, Division Shimla

(Rural), Mist Chamber, Distt. Shimla (HP).
2) The Block Development Officer, Block Totu, Distt. Shimla (HP).

A\Huh‘". : ‘ Py ;
g \ Ad‘ih;?t(gi, 1AS
m | . Deputy Commissi , Shimla
W (é\{/ e
Environmenta] Engineer,

} H’bl’( B Reglonal Office,

: H 3 M Zari 76‘“'1

I,Jf—c., T \ T 55
Phas [, New Shimla-c 9



15 ANNExufZE_ R-5/y Colty)

Inspection Report in Compliance to Order Dated 20.01.2023 Passed By Hon’ble
National Green Tribunal In OA No. 266 Of 2022 Titled as “Narayan Das & Anr. V/S
State Of Himachal Pradesh & Others”.

Background Note:- Hon’ble National Green Tribunal passed the following orders on
20.01.2023 in the matter of OA No. 266 of 2022 titled as Narayan Das & Anr. V/s State of
Himachal Pradesh & Ors. related to alleged change of land use of Govt. Land at Khasra
No. 308/1 by cutting about 450-500 trees near Banuti, District Shimla.

“.....6. In the meanwhile, State PCB and District Magistrate, Shimla are directed
to ensure that no further change in the topography/landscape of the Khasra number in
question is made and there is no cutting of trees or removal of any other vegetation from
the same....... "

In compliance to the orders passed by Hon’ble National Green Tribunal on 20.01.2023,
site inspection was carried out by the State Board on 04.02.2023 and it was observed
that there is no further change in the topography/landscape on the site (Copy of the
photographs attached as Annexure-I).

Further, directions have been issued by Deputy Commissioner, Shimla to the Sub
Divisional Magistrate, Shimla (Rural) vide letters dated 06.02.2023 and 18.08.2022 to
ensure that no further change in the topography/landscape of the Khasra number in

question is made and there is no cutting of trees or removal of any other vegetation

L 5
an Bharti Dee ak@gzgm/6 Lalit Kumar
Jr. Environmental Asstt. Environmental Environmental Engineer,
Engineer, Engineer, HPSPCB, Shimla
HPSPCB, Shimla HPSPCB, Shimla

from the same (Copy of letters attached as Annexure-II).







. l? =
Arnexuse —IL

G2Q

HP STATE POLLUTION CONTROL BOARD
REGIONAL OFFICE, “HIM PARIVESH"

PHASE - 111, NEW SHIMLA - 171009 ; R
No. PCB/ROS/ Court Case (0A No. 266,/22)/2023- 2139y, Dated- G~ -203.3

To,
The Sub-Divisional Magistrate,

Sub-Division- Shimla (Rural),
Shimla (HP). ‘
Subject: - Hon’ble National Green Tribunal order dated 20.01.2023 vpassed in OA

~ No. 266/2022 titled Narayan Dass & Anr v/s State of HP & OFs. |-
regarding, . : ' ;

This is in reference to order passed by Hon’ble NGT on 20.01.2023 in OA No.
266/2022 titled Narayan Dass & Anr v/s State of HP & Ors. wherein direction have been
issued to ensure that, no further change in the topography/landscépe of the Khasra

number in question is made and there is no cutting of trees or removal of any other

vegetation from the same.
In this context, you are hereby directed to comply with the order of Hon’ble

National Green Tribunal in letter & spirit. !

Enclosed: - Hon'ble NGT order dated 20.01.2023
Aditya Neg

C\ ¢ Deputy Commissioner;
: y 2

~ Copy forwarded to the following with the direction to ensure compliance of the order
dated 20.01.2023 passed by ‘Hon'ble NGT, in letter & spirit: -
1) The Divisional Forest Officer, HP Forest Department, Division Shimla

(Rural), Mist Chamber, Distt. Shimla (HP).
2)  The Block Development Officer, Block Totu, Distt: Shimla (HP).

gi, IAS
, Shimla



.—'8-

HP STATE POLLUTION CONTROL BOARD 7’/&$

REGIONAL OFFICE, “HIM PARIVESH" Gﬂgmam
PHASE - III, NEW SHIMLA - 171009 T Hgicad
Mook wics Pl No. - 0177-2673274
No. PCB/ROS/ Court Case (OA No. 266/22)/20221&)__5 w2 . Dated ‘&/ w&/ A48

To,
The Sub-Divisional Magistrate,

Sub-Division- Shimla (Rural),
Shimla (HP). :

Subject: - Hon'ble National Green Tribunal order dated 20.07.2022 passed i‘r_x OA
No. 266/2022 titled Narayan Dass & Anr v/s State of HP & Ors. -
regarding.

This is in reference to order passed by Hon’ble NGT on 20.07.2022 in OA No.

266/2022 titled Narayan Dass & Anr v/s State of HP & Ors. wherein direction have been

issued to ensure that, no further change in the topography/landscape of the Khasra

number in question is ma’de and there is no cutting of trees or removal of any other

vegetation from the same.
In this context, you are hereby directed to comply with the order of Hon’ble

National Green Tribunal in letter & spirit.
Enclosed: - Hon'ble NGT order dated 20.07.2022
Aditya L IAS
Deputy Commissioner, Shimla
XL " il

Copy forwarded to the following with the direction to ensure compliance of the order
dated 20.07.2022 passed by Hon'ble NGT, in letter & spirit: -

1) The Divisional Forest Officer, HP Forest Department, Division Shimla
(Rural), Mist Chamber, Distt, Shimla (HP). 4
2)  The Block Development Officer, Block Totu, Distt. Shimla (HP).

: Adityd|Negi, IAS
- Deputy Commissione , Shimla

JL/V
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